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UPON hearing the counsel the Court made the following
ORDER

ISSUE REGARDING AIR QUALITY IN DELHI

1.

1

The present issue pertains to the high level of pollution in
the city of Delhi. In an attempt to address the said issue,

this Court has time and again passed various orders.

However, we are of the considered view, that this issue
cannot be addressed by way of a temporary solution and
that a long-term solution needs to be worked out. Ms.
Aparajita Singh, learned Amicus Curiae as well as Ms.
Aishwarya Bhati, learned Additional Solicitor General of
India, appearing on behalf of the Ministry of Environment,
Forest and Climate Change' are ad-idem with us on the

aforesaid.

Learned Amicus Curiae submits that though as per the
affidavit filed by the State of Punjab, the number of
incidents of stubble burning have been shown to have

decreased, there is no reduction in the level of pollution.

She further submits that though the State of Punjab and
Hereinafter referred as, MoEF&CC.
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Haryana, with the aid of the Union of India, have provided
equipments to the farmers as well as the concerned
societies - so as to prevent stubble burning, the equipments
are not being utilized to the full capacity. She says so
relying upon the aforesaid affidavit which demonstrates that
even after the reduction in the incidents of the stubble

burning, the menace of pollution remains the same.

Shri. Gopal Sankarnarayan, learned senior counsel
appearing on behalf of one of the intervenors submits that
taking into consideration the pollution in Delhi, which has
rendered the city akin to a gas chamber, all activities
(detailed under Graded Response Action Plan® Stage-I, inter-
alia, enforcing a strict ban on all construction and demolition
activities) should be prohibited in the city of Delhi

throughout the year.

Shri. Sankarnarayan has handed over a comprehensive
chart detailing the Air Quality Index® standard as per the

Environmental Protection Agency in the State of California

Hereinafter referred as, GRAP.
Hereinafter referred as, AQI.
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and comparing the same with the corresponding AQI
standards in India. Shri. Sankarnarayan submits that the
comparison of the AQI standards would show that even
when the pollution is categorised as unhealthy' in
California, it would only show as 'moderately polluted' in

India.

7. However, the learned Amicus Curiae as well as the learned
Additional Solicitor General of India submit that banning of
all construction and demolition activities in the city of Delhi

cannot be a solution - to control the menace of pollution.

8. It is not in dispute that GRAP is divided into four stages
depending upon the AQI recorded for the relevant period.

The stages of GRAP are detailed below:

STAGE OF AQI Level
GRAP
STAGE-I 201-300
STAGE-II 301-400
STAGE-III 401-450
STAGE-IV 450+

9. As detailed above, restrictions are imposed on the activities
that are to be carried out on the basis of the AQI. Such

restrictions have been finalised by the experts on the basis
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10.

11.

12.

of scientific data. We, however, state with complete candour

that we do not possess expertise in this field.

We are, therefore, not inclined to accept the submission of
Shri. Sankarnarayan that this Court should take the bold
decision to stop all construction and demolition activities in

the city of Delhi for the entire year.

We say so because we cannot lose sight of the fact that a
large chunk of population, from various states, depend for
their livelihood by engaging in such activities in the city of
Delhi. We are thus of the considered view that this Court
has to balance the environmental concerns and the
development activities, which has also been observed by

this Court in catena of judgments.

Be that as it may, at the cost of repetition we state that a
long-term solution needs to be worked out in order to tackle
the menace of pollution, which can be carried out in a
graded manner. For that, in our view, a combined action

plan by the MoEF&CC along with the adjoining states of
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13.

Punjab, Haryana, Uttar Pradesh and Rajasthan would be

necessary.

At this juncture, our attention is drawn to the
communication dated 13™ November 2025, issued by the
Commission of Air Quality* in the National Capital Region
and the adjoining areas. The said communication would
show that the said issue is being considered with requisite
sincerity. In the aforesaid communication, the CAQM has

stated thus:

“7. The Commission also expressed serious
concerns in respect of implementation status of
its directions and instructed the Government of
Punjab to immediately scale-up their efforts to
comply with Commission’s directions in letter
and spirit. Further, it was directed that the
Deputy Commissioners may immediately initiate
actions against the nodal officers and other
functionaries under whom higher number of

farm fires have been recorded. The Commission

Hereinafter referred as, CAQM.
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also warned of stern action against Deputy
Commissioners and SSPs of districts, if any
negligence is noticed in controlling fire
incidents.

8. It has also been noticed that there are
paddy stubble burning incidences which are not
recorded through standard protocol. However,
for addressing such issues, the Commission has
time and again stressed on stringent
supervision, strict implementation and rigorous
enforcement of the Action Plan aiming at
complete elimination of paddy stubble burning.
9. To this effect, the Commission directed for
tagging of specific nodal officers to groups of
farmers, covering all farmers in the district with
the norm of tagging 50 farmers with each nodal
officer. Further, it was also directed for
constitution of a dedicated “Parali Protection
Force” at the district/block level comprising of
police officers, officers of the Agriculture

Department, administrative officers,
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14.

15.

16.

nodal/cluster officers and officials from other
stakeholder Departments to closely monitor,
oversee and guard against any incidence of open

paddy stubble burning.”

We find that if the aforesaid directions issued by the CAQM
to the State of Punjab and the State of Haryana are
scrupulously implemented, the issue of stubble burning can

be addressed to a large extent.

We, therefore, direct the Chief Secretary of both the State of
Punjab as well as the State of Haryana to ensure that the
said directions issued by the CAQM are scrupulously

implemented.

Further, Ms. Bhati informs us that the Union of India is
taking the issue very seriously and the Hon'ble Minister at
MOEF&CC convened a meeting with the Environment
Ministers of all the concerned states on 11™ November
2025. Ms. Bhati states that if a day's time is given, she
would obtain necessary instructions from the authorities
viz., what further steps could be taken so as to find a long-
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term solution to the menace of pollution.

17.  We, therefore, adjourn the matter to 19" November 2025, so
that the learned Additional Solicitor General of India can
obtain instructions from the concerned authorities at

MoEF&CC with regard to the proposed plan of action.

18. At this stage, the learned Amicus Curiae addressed an issue
with regard to the efliciency of the Air Quality Monitors
installed in the city of Delhi. According to her, the said
equipments are outdated and they are not suitable for the
capital city. Ms. Bhati counters the said submission and
states that the equipments used in the city of Delhi are one

of the best available in the world.

19. In view of the aforesaid, we direct the Government of NCT of
Delhi to place on record an affidavit/note specifying therein
(i) the nature of equipments being used by the Government,
and (ii) the efficiency of the equipments to gauge the air

quality.

[.LA. NOS.122098/2025 & 175183-175184/2025
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1. Issue notice.

2. Dasti service, in addition, is granted.

(NARENDRA PRASAD) (ANJU KAPOOR)
DEPUTY REGISTRAR ASSISTANT REGISTRAR
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ITEM NO.807 COURT NO.1 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

M.C. MEHTA PETITIONER(S)
VERSUS

UNION OF INDIA & ORS. RESPONDENT(S)

Date : 17-11-2025 This matter was mentioned today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE K. VINOD CHANDRAN
HON'BLE MR. JUSTICE N.V. ANJARIA

Amicus Curiae
Ms. Aparajita Singh, Sr. Advocate
Ms. Uttara Babbar, Sr. Advocate

Ms. Shibani Ghosh, Advocate

Mr. Siddhartha Chowdhury, Advocate

Mr. Harish N. Salve, Sr. Advocate (N.P.)
Mr. A.D.N. Rao, Sr. Advocate (N.P.)

Counsel for parties
Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Suhasini Sen, Adv.
Ms. Ruchi Kohli, Adv.
Mr. Chitvan Singhal, Adv.
Ms. Neelakshi Bhadouria, Adv.
Mr. Rohan Gupta, Adv.

Mr. Rahul Mehra, Sr. Adv.
Mr. Vivek Jain, A.A.G.
Mr. Karan Sharma, AOR

UPON hearing the counsel the Court made the following
ORDER
C.W.P. No0.24772/2023

1. On mentioning by Ms. Aishwarya Bhati, 1learned Additional
Solicitor General, C.W.P. No0.24772/2023, which is pending before
the High Court of Punjab and Haryana, is directed to be transferred
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to this Court and shall be taken up for hearing along with the
issue relating to air quality monitoring in W.P.(C) No. 13029/1985,
which is fixed for listing on 19.11.2025.

2. On receipt of the record, the Registry of this Court shall
process the same as per rules.

3. The Registrar (Judicial-Listing) to ensure that all the papers
relating to C.W.P. No0.24772/2023 reach this Court prior to 10:30
a.m. on 19.11.2025.

(NARENDRA PRASAD) (ANJU KAPOOR)
DEPUTY REGISTRAR ASSISTANT REGISTRAR
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